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over ...(Interruptions)... Now, we will
takc up the Calling Attention Motion.
Mr. Malkani.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Threat of American Terminator Seeds to
Indian Agriculture

SHRI K.R. MALKANI (Delhi): Sir, 1
beg to call the attention of the Minister
of Agriculture to the threat of American
terminator seeds to Indian Agriculture.

THE MINISTER OF STATE IN THE
MINISTRY: OF  AGRICULTURE
(SHRI SOMPAL): Sir, recently reports
have appeared in a section of the press
regarding the harmful effect of American
terminator seeds on Indian Agriculture.

Terminator gene, according to the
University of  Agriculture  Science,
Bangalore, is one that blocks the
genetically altered seed from germinating
after one season. This is lethal and poses
a global threat to the farmers, bio-
diversity and food and ecological security.
The wuse of this technology would
threaten the farmers’ rights to save the
seed for their harvest. Because of the
lethal nature of the product, the public
has been asked to be wary of the
introduction of genetically modified foods
in many parts wherever this technique is
being tried to be introduced.

A patent on control of plant gene
expression has been taken jointly by
Delta & Pineland Company of U.S.A.,
which is a subsidiary of Monsanto and
the United States Department of

Agriculture for controlling the viability of
seed produced without adversely affecting
the crop. In the patent, the method of
producing the transgenic plants that
render seeds sterile, has been used. The
technology alters the genetic constitution
of seed so that it will not germinate if
used for raising the second crop.

The company claims that terminator
technology is useful to the extent that it
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improves the productivity of the crop and
will provide more choices ter the farmers
for selecting high yielding varieties of
seeds. However, it is harmful in many
ways. The farmer will be dependent upon
terminator seed and will have to buy the
same seed again and again. The company
producing the seed can charge any price
from the farmers. The farmer will not be
in a position to use seeds saved from the
previous crops. It will threaten the
farmers’ expertise in seed selection and
traditional  conservation-cum-improved
ways of carrying forward the seeds. The
technologv ~ would have serious
implications on the crop bio-diversity. It
may lead to gradual extinction of
traditional varities. Crop related wild
varities, important for natural! evolution
for crop species would be affected by
cross-contamination. This concern would
be of special relevance to India, since the
country abounds in land races and wild
relatives of crop plants.

The terminator  technology for
transqenic gene has not yet been
developed to a stage where seeds
incorporating such technologies can
actually be produced. Monsato has
entered into Memorandum of
Understanding with Indian Institute of
Science, Bangalore regarding general
research which according to them does
not include research on terminator seeds.

There is no threat of American
terminator seeds to Indian Agriculture as
legal entry of such a seed has not been
allowed in the Indian market. The
Directorate of  Plant Protection,
Quarantine and  Storage. of the
Department of Agriculture &
Cooperation has issued instructions to the
import permit issuing authorities to
ensure than seeds imported into India are
not having terminator genes. The Indian
Council of Agricultural Research and
Department of Bio-Technology will
develop a suitable technology and also
standardise_the technique for detecting
the terminator genes or their combination
in the seeds. It would also be ensured
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that entry of transgenic planting material
in the country even for research purpose
should be done only through one entry
point.

While appreciating the concern of the
Members and the whole House on the
threat to Indian Agriculture because of
Terminator Gene, I can assure the
Members that the Government is aware
of the dangers of introduction of
terminator gene in the” country and all
efforts are being made to ensure that
such transgenic material does not find
leggxl entry into India. The interests of
Indidn farmers would be fully protected.

SHRI K.R. MALKANIL: Mr.
Chairman, Sir, I am glad to learn that the
hon. Minister is seized of the matter.
But, I thigk, this matter is not being
viewed with ‘due seriousness. The matter
is much more serious than that. This seed
has been developed by the U.S.
Department of Agriculture in
collaboration with Delta and Pineland
Company. Later, their patents were
bought by Monsanto and more recently
Monsanto has merged with cargill which
is already operating in India. Mr. Michael
Duff, Spokesman of the U.S.
Department of Agriculture has said and I
quote : “U.S. priority lies in protecting
the emerging multi-billion dollar bio-
technological seed industry.” So, what we
are faced with is not just Monsanto—I
would rather «call it a monster
corporation; the ‘U.S. Government is
applying pressure, at all the time, on
India and all over the world. I do not
know for how long the hon. Minister will
be able to resist these pressures.

The real problem is that these people
want to treat agriculture as an industry,
as a corporation, just to make profits.
Once this seed gets going, they will
decide whom to sell, when to sell and at
what price to sell. They will control the
food supplies of the whole world. They
control not only the largest gold deposits
with them in vaults, but they also have
thousands of nuclear bombs with them.
Now, they want to control the food
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supplies of the world. This is a great
danger, particularly to the third world
countries.

Recently, a very leading magazine
published a special issue on Monsanto.
Ecology is the world’s most distinguished
magazine dealing with this matter. It
devoted its whole issue to this. It also
carries a special article by the Prince of
Wales, who is a public spirited
gentleman. The title of the article is:
‘Seeds of Disaster’.

What we are going to face is biological
warfare and nothing less. They will try to
control the food supplies and the self-
sufficiency of not only India, but of all
the countries.

I understand the Government has
decided that this seed will not be
patented in India. I feel that is not
enough. There would be a total ban on
the import of these seeds. Importing and
holding of this seed should be declared a

criminal offence.

Only last year the Indian Institute of
Science, Bangalore, entered into research
agreement with Monsanto. I am shocked
that an Institute of that repute should
have entered into this type of an
agreement with such a disreputable outfit.

The L.LS. position is that this research,
that they will carry on in Bangalore, wi!l
not be concerning the terminator seed, it
will deal with the “quality of the seed”.
From Monsanto’s point of view, the facts
of its being terminator, or in fertile will
be the best qualification of the seeds.
Their whole value system is different
from ours. The import and holding of this
seed must be banned in India. It should
be made a criminal offence.

1 would like to make a submission to
the hon. Minister. Thé Government of
India should advise the Indian Institute of
Science to cancel its agreement with
Cargill and Monsanto immediately. The
danger is so serious that if the
Government does not act, the people
might be constrained to act. Let us not
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forget what was done to Cargill in Bellaty
and Bangalore not so long ago.

Thank you, Sir. I have done.

MR. CHAIRMAN: Now, for
clarifications.

SHRI SOLIPETA RAMACHANDRA
REDDY: (Andhra Pradesh): Sir, as we
all are aware, Indian farmers work
independently and sustainably on their
small plots of land which are averaging
one acre or two acres in size and are
supporting the ecconomy of this
predominantly agricultural country. Sir,
this 7.5 billion dollar global seed giant
multi-national company, Monsanto, had
entered into an agreement with its
collaborator, Mahyco, which is a very big
seed seller agency, to sell the terminator
seeds.

Sir, there are a lot of apprehensions
about this seed in the farming
community. The  entire  farming

* community is afraid that the use of
terminator seeds would force them to buy
these seeds year after year, whereas they
themselves now generate a major
quantity of their seed requirements. The
terminator seed, which is under
experiment, is not Cesirable to the Indian
agricultural climatic conditions. This is
not am argument advanced by any
ordinary farmer or myself, but also by
the famous agricultural scientist, Dr.
M.S. Swaminathan in his address to the
Nutrition Society of India recently in
Hyderabad. Another leading food expert,
Mr. Devendra Sharma, has also said the
same thing. According to Mr. Devendra
Sharma, once the Indian farmers are
hooked to genetically engineered seeds,
the multinational  companies can
programme them to produce more or less
crops depending on how they want to
play in the global grain market. In any
case, the multi-national companies can
easily control the prices of their seeds

and even deny them to the Indian
farmers completely undermining the food
security in the country. Also, Sir, Dr.
Shiva, Director of the Kesearch
Foundation of Science Technology and
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Ecology, called this genetically
manipulated product a health hazard. Sir,
in the State of Karnataka, an agitation is
already going on. Throughout this State
farmers’ organisations are agitating in this
regard, In my State of Andhra Pradesh
also there is a lot of apprehension about
the Terminator gene. Our farmers are
also agitating. Now, there is a talk going
on among farmers that their cotton crop
might have been affected due to this
gene; and many farmers have committed
suicides due to cotton crop failure. In the
Andhra Pradesh State Assembly, major
parties and minor political
parties,  irrespective  of  political
affiliations, have passed a resolution
unanimously requesting the Centre to
impose a ban on the entry of Terminator
gene. I request, through you, the
Government of India to impose a total
ban on the entry of Terminator gene; and
send away Monsanto.

MR. CHAIRMAN: Mr. Jeneshwar
Misra. Please seck clarifications only.

3ft SV fagn (3T RT): TN AR,
o e @ § s R wan & 6 wen @ R
frgam ! &t o6 iR sTwa ¥ R ¥ IR
TR} P EgRiF R A A I
7 o # o7 T ¥ WRw = R @ ok
Tk aFH F GH F a5 X 9@ AR b
T & 9 9% fvewl @ T 3 @ AR
aF % TG 5 WER 59 weAw g |
W 1 T wa & e @ T afes Wil g
¥ N I F AU @ gerE 9 ¥ @
Y A9 o wm dR A 9 & fag sAm e
e R 1 fergem ¥ 40 el & g T R W
R e WA R Smom s s o
T H 8, W So-wferer # T gen
¢ ok frm fed R v Qa-wfredl f X
& 3Y R Ba-wied see & s & g
fgfs § @ #7 & fou T W St m
aga wah T 1 AR 40 R A W T R T
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MR. CHAIRMAN: Mr. Gurudas Das-
gupta. He is not here. Now, Mr. Shirod-
kar, please clarifications only.

st ;a@fn @ (fRR): W, TR
deF ® 3 R W
e

MR. CHAIRMAN: Your name is not
here. It will not be allowed.
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clarifications.

SHRI ADHIK SHIRODKAR
(Maharashtra): Yes, Sir. Sir, at the very
outset I congratulate the hoa. Minister
for the bold and unambiguous stand that
has been taken. However, this is not
sufficient. 1 have four clarifications to
seek.

A statement has been made that the
Government will develop a suitable tech-
nology to detect these things. Now, this is
an assurance and it has to be done on a
war-footing. 1 would like to know as to
what action has been taken. Secondly,
there is no mechansim to check the
clandestine use and import of these -
seeds. I would like to know whether a
suitable legislation will be introduced or
the existing legislation will be amended
accordingly for the purpose,. Thirdly, so
far as Cargill and Monsanto comapanies
are concerned, is the Government think-
ing of studying the agreement entered
into by them ti see whether it can have a
potential threat in this respect? Lastly, |
would like to warn the Government that
the American multiationals have no other
interest except their own economic inter-
ests, first, last and the middle, and they
see this as a potential multi-billion dollar
industry and any effort to resist will be
met financially, with a dire threat. This
should also be kept in view. Thank you.

PROF. M. SANKARALINGAM
(Tamil Nadu): Mr. Chairman, Sir, I
would, like to thank the Agriculture
Minister for his bold steps taken in this
regard for banning the terminator seeds,
especially from America. Our agriculture
is based on seasonal crop-raising. We
raise our crops according to the season,
the first season and the second season.
The first season seeds are not used in the
second season. The conventional seeds
are here. We are threatened with that
kind of foreign seeds. Now, the agricul-
ture scientists have invented hybrid var-
ieties of seeds and they have introduced
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this type of seeds. Apart from this, the
terminator seeds are imported here and
an agreement has been entered into. The
hon. Agriculture Minister, after having
been convinced, is prepared to take
necessary steps in this respect. The Cent-
ral Seeds Act is there and that Act
should be suitably amened to give more
teeth to it to take action is such situations
where the importance of raising the sea-
sonal crops is ignored. 1 request the
Government to take necessary steps
keeping all these things in mind. Thank
you.
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st wwf: d% s@ ¥ Shii
Radhakrishna Murty. Only clarifications.
Only clarifications, please.
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DR. Y. RADHAKRISHNA
MUR'B{Y. Sir, it is all right.

MR. PHAIRMAN: Clarifications you
‘may seek.
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SHRI MD. SALIM (West Bengal): Sir,
it is a Calling Attention discussfon. It is
not a statement by the Ministers:

MR. CHAIRMAN: That is right.

SHRI MD. SALIM: Sir, you shouldn’t
restrict him to asking questions.

MR. CHAIRMAN: Clarifications on
this statement.

SHRI MD. SALIM: Okay. You can
restrict the time but you can’t restrict him
to asking questions. Normally, you
should go by the practice of this House.
It is a Calling ‘Attention motion.

MR. CHAIRMAN: I am going by the
practices and according to the Rules of
this House. Clarifications should be put
so that everybody can join.

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Now everything is clear.
There is no need to interrupt.

SHRI MD. SALIM: We put only one
name from each party. It is not that
everybody is asking.

MR. CHAIRMAN: Yes, yes. I am
calling one Member from each party.

DR. Y. RADHAKRISHNA MURTHY
(Andhra Pradesh): Sir, T have heard carefully
the statement given by the Minister of
Agriculture, but 1 would say that I am only
partly satisfied. The Monsanto ‘Company is
entering the field of Indian agriculture in the
name of B.T. cotton seed trials. That is the
most important point. And the apprehension is
that this Company may also conduct trials on
terminator technology under the guise of B.T.
cotton experiments. So the track record of
this Company is such, and it is highly suspect,
that the Minister himself has almost
apprehension is that this Company may
also conduct trials on terminator
technology under the guise of B.T. cotton
experiments. So, the track record of this
Company is such, and it is highly suspect,
that the Minister himself has almost
accepted it. One point of clarification,
Sir, is that agriculture is a State subject
and trials are going on in various States.
The State Government of Karnataka has
no knowledge of where the tirals. are
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going on, and the Agriculture Minister of
A.P. is equally unaware of where the so-
called trials are going on on B.T. Cotton,
and the representatives of Monsanto are
busy in calling a press conference. They
have explained their stand and have said
that everything is being done openly;
they have got a permission from the
Centre! The question is  which
Department has given this permission and
which person is responsible for this
permission to conduct these trials on B.T.
cotton in various fields. In Andhra
Pradesh itself, a newspaper has given the
report that in seven districts these trials
are going on. So, we are /afraid that
under the guise of this B.T. cotton trial,
the terminator technology also may be
tried. Will the Minister explain how this
type of permission was given? If that is so
who had given this permission for this
monster of Monsanto to conduct these
trials in various States of India?

MR. CHAIRMAN: Good. Mr.
Bommai. Clarifications only.

SHRI S.R. BOMMAI (Karnataka):
Sir, when Janata Dal and BJP were in
Opposition, the signing of the GATT
came in and all the political parties were
asked to give, in writing, their objections.
They had been approaching me for
discussing the matter with Dr. Murli
Manohar Joshi, Hon. Minister of HRD.

Now my friend and colleague, Mr.
Sompal, is speaking on behalf of the BJP
reprsenting the Agriculture Ministry. He
is an expert. I accept that. We have given
in writing how this will affect the
agriculture. Seventy-five per cent of the
people are agriculturists in our country.
We have no national agricultural policy
up-till now, even after 50 years of .
independence. We have analysed it while
discussing the patent law. If you permit
such kinds of seeds to be generated here,
you will have to entircly depend on
foreign companies for seeds in future. I
don’t want to go into the details. An
cleborate statement has been given. Of
course, the Karnataka farmers had
opposed the production of seeds -by
Mahyco company. They destroyed their
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farm. There were criminal cases. Again
last week the Karnataka farmers had
gone and destroyed the crops in Raichur

district. The Agriculture Minister held a
Press Conference and said that the State
Government had not permitted these
people to have the seed farm. In the last
session the Prime Minister had assured
that such a thing would not be permitted.

MR. CHAIRMAN: You please seck
your clarifications.

SHRI $.R. BOMMALI: Sir, 1 am only
bring to the notice of the hon. Minister
what the Prime Minister had said. “Prime
Minister Atal Behari Vajpayee has made
a statement in Parliament on Monday
against the technology and said that the
Centre has decided not to grant patent to
life-threatening temrinators” and so on.
The hon. Minister has also said it. There
is no law which permits them to import.
But still they are doing it. How do you
prevent it? It is better that the
Agriculture Minister called a meeting of
all the State Agriculture Ministers and
experts and took an immediate dccision.
Otherwise, the Indian agriculturists will
have to depend on foreigners. If they
given the seeds, we will grow the crops.
Otherwise, there will be no crops here.
The country is facing such a dangerous
situation. 1 would like the hon. Minister
to come out with a specific statement in
the interest of the farmers.

SHRI JOYANTA ROY (West
Bengal): Sir, the statement given by the
hon. Minister does not ensure total
protection of the Indian peasantry from
the all-round assault of US imperialistic
forces. First, 1 would like to know from
the hon. Minister how he proposes to
save the Indian peasantry and to prevent
the all-round extinction of our traditional
varieties. Secondly, it is known to all that
a few years ago a lot of growers had
committed suicide because of the
-transgenic hybrid cotton seed supplied by
the Monsanto company. How do the
Government of India and the Agriculture
Department propose to safeguard the
interests of the farmers? When the virtual
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control of the seed market by the
Government of India comes to only 10
per cent or 15 per cent, how does the
Government propose to control the seed
market? Monsanto and Mahyco have entered

into an agreement. As reported, 26 per
cent share of Mahyco was obtained by
Monsanto. Therefore, it is a very serious
issue. 1 would like to have a total
clarification on this aspect, how the
Government proposes to control the seed
market when the multinationals like
Monsanto have already entered into the
seed market of the country.

SHRI S. M. KRISHNA (Karnataka):
Mr. Chairman, sir, I see a diabolical plan
of the American agriculture industry to
hold the Indian agriculture to ransom. In
the name of providing better seeds they
are trying to enslave the Indian cotton
farmers to start with. I must commend
the efforts of the Militant Farmers’
Organisation in Karnataka which has
brought to our attention the burning
problem of how this diabolical conspiracy
is being hatched and is being practised.
But 1 am surprised how the Indian

-1nstitute of Science fell a prey to this

kind of a conspiracy. They have entered
into an MoU with Monsanto. Now I
would like to pose a question to the hon.
Minister. Was the Indian Institute of
Science cautioned by the Agriculture
Ministry before they entered into
Memorandum of Understanding? We
have become self-sufficient in food,
thanks to Panditji and a host of Prime
Minister. Do we need American
technology to improve Indian agriculture?
What are our laboratories doing? They
have done so much to improve the Indjan
agriculture. We may not come up to the
standards of American agriculture.
patterns, but in America agriculture is an
industry and in India agriculture is
basically something on which an Indian
farmer depends for his livelihood. I
would like to warn the hon. Minister that
it the Indian Institute of Science,
Bangalore does not abrogate this MoU
entered into between them and
Monsanto, today it is the Militant
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Farmers’ Organisation and tomorrow it
will be the political parties who will get
into. the act and hold the Indian Institute
of Science respomsible for any
consequences that might flow out of this
agreement which they have entered into.

Sir, the hon. Minister has assured the
Housc that Indian agriculture is safe.
Shall we rest with that kind of an
assurance? Will it be strengthened by
further acts so that this insidious entry of
American  multinationals  into  our
agriculture sector is prevented and
prevented once and for all. Thank you.
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KUMARI NIRMALA DESHPANDE
(Nominated): Sir, I would just like to
draw, through you, the attention of the
Minister that this is a kind of a subtle
aggression on Indian agricukture. So, how
arc we going to meet this agression and
what steps are being planned to see to it
that such an aggression does not take
place in future.

Thank you.

SHRI M. VENKAIAH NAIDU: Sir, 1
want to say something.

MR. CHAIRMAN: On the Calling
Attention Motion, only one person from
each party is allowed as per the
rules...(Interruptions) We have other
items of business as well.

SHRI SOMPAL: Mr. Chairman, Sir, [
thank all the hon. Members for having
drawn the attention pf this august House
as well as the Government to this issue.
This is a burning issue today not only in
India but also throughout the globe and
there is a very heated debate on it.
Regarding desirability or undesirability
about the terminator gene, so far as India
and the Government of India are
concerned, we have a very conclusive and
clearcut opinion and view that the
terminator gene should not be allowed. It
will only jeopardise the right of farmers
to save the seed and re-use it for the next
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crop which the terminator genc
technology does not "allow. We have
taken adequate steps and | am pleased to
inform the House through you, Sir, that
we are the quickest to react in this
matter, and immediate and adequate
steps, 1 repeat, have already been
undertaken to see to it that this is not
allowed inside India. All the authorities
who arc concerned with the matter have
already been instructed, in writing, not to
allow any seed which has this technology.
And I would also inform you, Sir, that
this terminator gene technology has not
so far been perfected in the field. It is
only at the conceptual level. It is right
that the Monsanto of the U.S.A. and the
United States Department of Agriculture
together have taken the patent. I have
ot the number and full details of the
patent and the.process. They have put
this gene inmitially into two crops of
tobacco and cotton. But 1 would repeat
that they have not yet been grown in the
field. This is- just in the laboratory which
shows that when the seed is sown for the
next crop, the germination procedure or
the germinating capacity of the seed is

switched off. But it has not come to the"

field as yet. So far as the permission to
allow the Monsanto growing B.T. cotton
in India at 40 sites in 15 fields is
concerned, it is correct that it has been
allowed but it is not a terminator gene.
BT is a toxic bacteria separated by a
company from some other susbstance and
bombarded into leaves and plants of
cotton and tobacco and this produced a
sort of toxin which we are using for
spraying on the crops so far, to tackle
certain diseases and insect attacks like
American boll-worm, Pink boll-worm and
spotted boll-worm. The same toxin now
would be -produced by the plant itself

instead of spraying it. So, this is the
technology. But 1 will again repeat to
clarify the matter that it has not come to
the field anywhere in the world, not to
speak of India. So far as BT cotton is
concerned, it has been allowed after due
‘care by the Department of Biotechnology
and the Department of Biotechnology has
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done this; permitted this under the
Environment Protection Act, 1986, read
with the Notification of the’ Government
of India from the Ministry of
Environment and Forests dated 5th
December, 1989, and in accordance with
the recommendations of the Review
Committee on Genetic
Manipulation—RCGM in brief—which is

‘the National Committee constituted by

the Department of Biotechnology under
the Environment Protection Act, 1986.
DBT has not given any permission to
Monsanto or Monsanto—MAHYCO
Biotech Private Limited of Maharashtra
to conduct field trials using BT cotton.
DBT has also not given any permission to
anly company in the country to conduct
experiments or research using.production
for use of terminator genes. The Ministry
of Agriculture has, in the meantime,
issued a directive to all the concerned
Government agencies to prevent the use
of terminator genes in all kinds of seeds.
Coming to the specific points raised by
the’ hon. Members, I wish ta deny, Sir,
that there is any pressure from USA, on
the Government or, on any company on
the Government of India, and also say
that we would not—and we are
not—susceptible to such a pressure.
Import would not be allowed in any case.
Mr. Ramachandra Reddy has raised the
issue of a large number of farmers who
are small and marginal farmers in India. I
have . already voiced the concern in my
statement that we are aware of this
situation and these farmers would never
be put 1o a situation where they los¢ their
right to re-use their seed and save it. This
has -‘an fimplication which we are aware
of,

# TR g R Y o 5 W R T
R & Wi 40 vt W@ @ # F we
MaAiR R frm At wmta
@B A 3, w2 N awN v
¥ ok @ dufe wia % awiT @ AR
P ¥ fea ¥ gon ot 3 i N Bl fen
Jgn, s T8 | e W W ey,

‘g i o ¥ Aw W weN =ma a
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Mr. Radhakrishna has again repeated
the same concern and I again wish to
state that it would not be allowed. So far

.as his question about the responsibility

for permission for BT cotton is
concerned, I have already stated it in my
previous remarks. Shri Bommaiji has
invoked by stand on these things. 1 may
repeat that I have been thoroughly
consistent on this subject and I still
remain so. Mr. S.M. Krishna mentioned
about the Indian Institute of Science. The
Indian Institute of Science has the
capability to take note of such things and
this information that has come to me is
via the Institute also. They are already
ware of the hazards and they are taking
due care to see to it that this terminator
gene is not allowed. They also have the
same opinion.

ot e i Wt 3 TR A A
& Wiy ¥ %) wEiRs W QA Oy W R
# rom, 38 ¥ W vl s @ IR
F # g sfors & ok Feedl % sw
R A R feda W g FE A Y
N Tiew 2, @iew &) TR R ww R
T 3R e ¢ A WR, fEdm 7 P
gt 7 &, 7 & w3k 3 o T @ R
]

i Ny rE: SEAEEN & A A

sh dmue:; FEEEw ol ¢ A FJ R
fom o afen) Awfee SgEeR ¥ A RN
dfm @ il a7 o ERE @
¢ W B, WA % 30 B Pl T TS AE D
Foht va @& B W T e I weget R
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ForA & 99 T & @ wd)
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. orEaR).. 59 @ @ ¥ v &, W
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wFi wed B R @ o § o fem,
L {

SHRI S.R. BOMMAL: Sir, the
farmers of Karnataka...(Interruptions)

SHRI K.R. MALKANI: Sir, some
questions have been raised here which
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have not been answered. 1 said the
Indian Institute of Science should be

" advised to terminate its agreement with
Monsanto. How does the Government
react to that? Oncc you let these people
in, they are like the Trojan Horse, You
and I will not know what they will do
here. Where does the Government stand
on this issue?

SHRI SOM PAL: There is no proposal
to rescind the agreement. This has to
continue,

MR. CHAIRMAN: It is over now. We
will take up the special mention on the
Sufi Shrine in Karnataka now. A number
of people have given their names. I will
allow only one Member from each party.
Shri Vayalar Ravi...(Interruptions)...

SHRI K. RAHMAN KHAN: &ir,
please allow us to speak. (Interruptions)
We are from Karnataka. (Interruptions)

MR. CHAIRMAN: That is all right. I
will allow only one person from each
party. Otherwise, it will become a
debate. It s a Special Mention.
(Interruprions) One person from each
party.

SHRI KHAN GHUFRAN ZAHIDI:
Can we associate ourselves, Sir?

MR. CHAIRMAN: Yes, but only by
saying, “I associate”. (Interruptions)

SHRI K. RAHMAN KHAN: Sir, we
are from Karnataka. These things are
happening there and we are concerned
abaut it,

SHRI CHAIRMAN: I  agree.

“(Interruptions) 1 totally agree with you -

There will be a number of Members from
Karnataka and I would like to permis
them all. (Interruptions) But you can just
get up and say, “I associate”. That is all.
Shri Vayalar Ravi, please.

SHRI S.M. KRISHNA: Sir, this has
emotional overtones. That is why we are
requesting you.

MR. CHAIRMAN: I agree with you.
That is why I am allowing you.
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Otherwise, on a Calling “Attention day,
we don’t allow anything. Because this is
something grave.

I have allowed it. But you can say, “I
associate” and that is all. -

SHRI VAYALAR RAVI: Sir, if that
is the decision, the I wish Shri K.
Rahman Khan, who comes from
Karnataka, may raise the issue.

MR. CHAIRMAN: All right.

SPECIAL MENTION
"Th'_z"eat to Sufi Shrine in Karnataka

SHRI K. RAHMAN KHAN
(Karnataka): Mr. Chairman, Sir, this is a
very serious issue. It may disturb the
entire peace of this country.

Sir, the Baba Budangiri Hills is a
known peaceful area in Karnataka. In
Chikmagalur, there is a cave. There is a
shrine of Hazrat Dada Hayath
Khalandar. History also says that he
came there and the coffee seed was
brought by him. It is a historical fact, For
the last 200-300 years, it is a Muslim
shrine. People from all faiths visit there,
pay their respects, but all of a sudden, it
has been said that it is the Datatreya
Peetha. Because of certain mention, the
Muthawalli there went to the court for
his own selfish motive saying that this
should not be a wakf property; it should
be a property where it is hereditary
because both Hindus and Muslims come
and pray here. So, it should not be
treated as a wakf property. The High
Court only said that the status quo is to
be maintained and Muslims and Hindug
should come and offer this prayers. There
is no objection to it. Now, just because
the High Court made that mention, the
Vishwa Hindu Parishad and the Bajrang
Dal say that this shrine belongs to
Dattatreya and it is a Hindu shrine.
Nowhere is it said that it is a Hindu
shrine. It is a registered wakf property.
This is going on. All of a sudden, both
the Vishwa Hindu Parishad and the
Bajrang Dal have joined together and-



